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Ab8tract of the Proceedi1lU8 of tke Oouncil of the GODCt'tlor Ge1wral oj I1~dia, 
a88emlJled for tke purpose of maki1lg LatD8 and Regulati(J1I.8 ul/der tke p"o. 
wionB 01 the .det 01 Parliament 24 §" 25 Vic.,eap. 07. -

The Oounoil met at Government House on Wednesday, the ] 8th 
December 1876. 

PRESENT: 

Major-General the Hon'hie Sir H. W. Norman, A.O.D., Senior Member of 
the Council of the Governor General oC Indio., pre8iding. 

His Bonour the Lieutenant Governor oC Bengal, A.O.S.I. 
The Bon'hle Arthur Hohhouse, Q.o. 
The Hon'hie E. O. Bayley, O.S.I. 
The Hon'hie Sir A. J. Arbuthnot, X.O.S.I. 
The Bon'hie R. A. Dalyell. 
The Bon'ble T. O. Hope. 
TheHon'bie J. R. Bullen Smith, 0.8.1. 
'1'he Bon'ble F. R. Oockerell. 

LAND IMPROVEMENT BILL. 
The Bon'hle MR. BOBRou8E moved that the Report of the Select 

Committee on the Bill to amend the Land Improvement Act, 1871, be taken. 
into consideration. He had next to no remark to make about this Rcport, 
Be had explained fully to the Council what the object of it was, namely 
to put the relations of lenders and borrowers on a clear footing, and on the 
footing which was intended when the .Act of 1871 was framed. Tllat hod been 
done, and in that part of the Dill, which was the only importnnt part, the Com-
mittee had made no alteration. They had made two limoll alterations in two 
other sections of the Bill, hoth of which were mentioned in the RelKlrt, and he 
need not trouble the Oouncil with'any details with regard to them. 

~he Motion was put and agreed to. 

The Hon'ble lIB.. HOBRoun also moved thnt the Dill as amended lIe 
passed. 

The Motion was put and agreed to. 

INDIAN MUSEUM DILL. 
The Hon'ble Ma. BAYLEY moved tbat the Reports of the Select CommiUcp. 

on the Bill to provide Cor the management of tile Public MuseutD at Calcutta 
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b~ talten into consideration. He had already explain~d the objeots of the Bill, 
wllibh were, in tlle first plaoe, to give effect to the arrangement whereby the 
~Governm~llt was relieved (rom the .. D~ces8ity of providing accommodation for 
. the Asia,tio Sooiety in the Dew 'Museu~ building according to a mutually satis-
factory arrangement between the Gove~nment and the Society; the second 
object being to define the legal position of the Government; and the third, to 
improve the oonstitution of the body. of trustees itself and to faoilitate their 
w~rk. The Bill as amended provided, he hoped, satisfactorily for these objects. 

Th~ llon'ble 'MR. HOBHOUSE begged to express his satisfaction, he being 
one of the trustees of this institutio·D, at the alterations m8.deby the Bill 
in the constitution of that body. For some years of his life it was a prin-
cipal part of his duty to watoh the operation of bodies of trustees, and t() find 
the best modes of constituting them. And the oonclusion he came to about 
etc officio trustees was that the best of aU trustees was an . etcoflicio trustee 
whose ~ffi.oe conn eo ted him with the institution of whioh he was a trustee; 
but that an etc officio trustee whose office ha.d no conneotion with the institution 
of which he was trustee. was the worst of all trustees. He did Dot then think 
that 113 shou\d live to exemplify part of his own theory. 'B.ut it so hap-
pened that the Governor General in Council thought 'fit to appoint him 
Vice-Chancellor of the University of Calcutta. Then be found that he was 
summoned to a meeting of trustees of the Museum. A~ first be, tbought they 
had done him the honour of electing him a trustee without his oonsent. and 
he asked to be relieved from the office. But he ,Was informed tha.t by acoept-
ing the office of Vice-Chanoellor of the University he had become a trustee of 
the Museum. He ventured to say that a more inefficient and in every respect 
a worse trustee of the Museum could not be found. He knew nothing of the 
business, and from want of leisure could not learn about it by study. He was 
only a useless encumbrance on any discussion that might arise, and bis signa-
ture to papers he did not understand was a sham. The consequence was that 
he was obliged to exouse himself from attending the meetings of the ·trustees, 
and ho bad in faot taken no part except a passive one in business of the trust 
exce~t such business as was connected with the preparation of this Bill. 

The Bill prooeeded on the ground that it was not desirable to have a 
number o( etc otJlcio' trustees who were unconnected with the business of the 
'Muscum. If the trustees appointed under the Act wanted so.me offioial. Buch 
as t.he Vice-Ohancellor of the University or any other, it would be ensy for 
them to elect him. 'l'he Bill conferred on them the useful power of cooptation 
iuto their body to the extent of three members. Oonseqnently if bereafter the 
trustees desired the presence of lome person whose appointment was not pro-
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vided for by the Oharter of the institution, but who appeared to them to be n 
usoful addition to their body, the Bill provided for the appointment of such 
person. That was the new constitution under the BUl; and Mn. HonnouBE 
had no doubt that it would be found muoh more effectual, beoause, owing 
to the oonstitution of the present body of trustees, it was often difficult to get 
a quorum at meetings of the trustees. 

The Hon'ble Mn. BAYLEY had only to say that. as far as the Hon'ble and 
learned Member had taken a share in the deliberations of the trustees of the 
Museum, the assistance which he had rendered had been very great. and 
MR. BAYLEY was able to say tllat the amendments in the Bill were due to the 
Hon'ble Member's advice: it was only to be regretted that bis other avocations 
had prev.ented his taking a larger share in the other business of the Museum. 

He wished to explain another point. The Bill recited that the trustees 
had signed the lists of collections of the Asiatic Society whioh was required by 
law. 1t had been found impossible to get the signatures of all the trustees, as 
one of the present e/J: officio trustees, the Dishop of Oalcutta, was not in India, 
and another member was at present away from Oaloutta. But the lists had 
been signed by a majority of the trustees, far larger than was necessary to oon· 
stitute a quorum. 

The Motion was put and agreed to. 
The Hon'ble MR. BAYLEY also moved that the Bill as amended be passed. 

The Motion was put and agreed to. 

The Oounoil adjourned nne die. 

OALOUTl'A, J 
Pke 18th December 1876. 

WHITLEY STOKES, 
Secretary to tke GOfJt. 01 India, 

LegillatifJe Department. 


	001
	003
	004
	005
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	057
	058
	059
	060
	061
	062
	063
	064
	065
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	155
	156
	157
	158
	159
	160
	161
	162
	163
	164
	165
	167
	168
	169
	170
	171
	172
	173
	174
	175
	176
	177
	178
	179
	180
	181
	182
	183
	184
	185
	186
	187
	188
	189
	190
	191
	192
	193
	194
	195
	196
	197
	198
	199
	200
	201
	202
	203
	204
	205
	206
	207
	208
	209
	210
	211
	212
	213
	214
	215
	216
	217
	219
	220
	221
	222
	223
	224
	225
	226
	227
	229
	230
	231
	232
	233
	234
	235
	237
	238
	239
	240
	241
	242
	243
	244
	245
	246
	247
	249
	250
	251
	252
	253
	254
	255
	256
	257
	258
	259
	260
	261
	262
	263
	264
	265
	266
	267
	268
	269
	270
	271
	272
	273
	274
	275
	276
	277
	278
	279
	280
	281
	282
	283
	284
	285
	286
	287
	288
	289
	290
	291
	292
	293
	294
	295
	296
	297
	298
	299
	300
	301
	302
	303
	304
	305
	306
	307
	308
	309
	310
	311
	312
	313
	314
	315
	316
	317
	318
	319
	320
	321
	322
	323
	325
	326
	327
	328
	329
	330
	331
	332
	333
	334
	335
	336
	337
	338
	339
	340
	341
	342
	343
	344
	345
	346
	347
	348
	349
	350
	351
	352
	353
	354
	355
	356
	357
	358
	359
	360
	361
	362
	363
	364
	365
	366
	367
	368
	369
	370
	371
	372
	373
	374
	375
	376
	377
	378
	379
	380
	381
	382
	383
	384
	385
	386
	387
	388
	389
	390
	391
	393
	394
	395



